3 Papers la«.d
-

[Placed in lerary (See No, LT-
2320/91 for (a) and' (b)1

(II) Statement (in Enghsh and
Hindi) giving reasons- for the de-
lay in laylng the papers ‘mentioned
at (I) above..
See No. LT-2320/91]

I, The Delhi Municmal Laws (Amend-

ment) Ordinance 1991 (No. 1 of
1901) -

II, The ’ilepresentatlon of the People

(Amendment) Ordinance, 1991

o (Nt_)_. 2 of 1991) :

II; - The Constitution
Tribes) Orders
- Ordinance 1991

,(Sdliéduﬂea
(Amer;ament)

IV. The. Code oi Criminal Procedure
(Amendment) Ordinance, 1991
(No. 4 of 1991) . - -

V. The Terrorist  and Disruptive
Activities' (Prevention) Amend-
‘ment” Ordinance, 1991 (No 5 of
1981)° . -

THE MINISTER OF PETROLEUM

AND CHEMICALS AND PARLIA-
MENTARY AFFAIRS. (SHRI SATYA
PRAKASH MALAVIYA): Sir, 1 lay
on the Table a copy each (in English
and Hindi) - of -the following Ordin-
ances, under sub-clause (a) of clause
(2) of artlcle 123 of the Constitution:

L The Delh1 Mummpal Laws
{Amendment) Ordinance, 1991 (No,
1 of "1891)- -promulgated by the
President on the 30th March, 1991.

[Placed in Library. See No. LT-
21/90. . . . ..

II. The Representation of the
People. (Amendment) Ordinance,
1991 (No. 2 of 1991) promulgated
by the President on the 18th Aprxl
1991 . -~ .

[Placed in Li'br'ary. -Sée No. LT-

2322/911 .

III, The Constitution (Scheduled
Trikes) Orders (Amendment) Ordi-
nance, 1991 (No, 3 of 1991) pro-

[ RAIYA SABHA ]

[Placest - m*L:brary |

on' the Table 2

mulgated by the President on the
19th April, 1991.

[Placed in betary. Sce N9 LT-
2323/91]

R - ““1

Iv. The C@e of Criminal Proce--

dure (Amendment) Ordinenge, 1991
No, 4 of 1991) promulgated by the
President on the 2nd May, 1991.

[Placed in Library. See No LT—
2323/811] ’

V. The Terronst and Disruptive
.Activities (Prevention) Amendmenf
Ordinance, 1991 (No. 5 of 1991)-
promulgated by the President on
.the 2nd May, 1991. ’

[Placed in Library. See No.
2325/91]1 :

Statements showing ihe action taken

by Government on the various

~ assurances, promises and under-

takings given during various
Sessions.

SHRI SATYA PRAKASH MALA-
VIYA.: Sir, I also lay a copy each (in
English and Hindi) of the following
statements showing the action taken
by Government on the various assur-
ances, promises and undertakings
given during the Sessmns shown _aga-
inst each:—

(1) Statement No, XXX—Hund-
red and Thirty-fifth Se;ssion, 1985.

(2) Statement No, XXIX—Hund-
red and Fortieth Session, 1986.

(3) Statement No, XXVI—Hund-
red and Forty-second Session, 1987,

- (b Statement No, XXIV-—-Hungd-
red and Forty-third -Sessien, 1987.

(5) Statement . No, XXII—Hund-
red and Forty-fourth Session, 1987,

(6) Statement No, XX—Hundred
and Forty-fifth Session, 1988.

(7) Statement No. XIX--Hund-
red and Forty-sixth Sesion, 1988,

(8) Statement No. XVIII—Hund.
red and Fortyseventh . Session,
and forty-eighth Session, 1988, -
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